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Shri Parkash Tahiliai^i

Vs.

Union of India

,,.Applicant

,,.Reapondent
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Hon'bl. Shrl P.C. 3,in, Plamb.r («)
Hon'ble Shrl 3,P. Shar... Nenbsr (3)

For tha Applicant

Fpr the Reapondent

...Shri G.K. Aggarual

...Npna

ILlDGCnENT

(delivered by HON'BLE shri 3.P. SHARMA. WEPIBER (3)
The applicant aaatila the orders dt. 7.4.1992 and

1.7.1992. By the order dt. 7.4.1392, the applicant

uaa giwan purely temporary appointment as Stenographer
Grade 'D' in the pay scale of te.1200-2040 on the condition

that the appdinteent is liable to be terminated at any

time without assigning any reaaon. By the order

dt. 1.7.1992, his services were terminated with effect

from the date of expiry of one month from tha date on

which tha notica is served on him. By the same order

he was given appointment on ad hoc basis as L.O.C. in

the pay scale of fe. 950-1500. This appointment was also
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.ubj.ct to the folloulng conditions

O Production of Cortincat, or th.
Surbf.VdforthtfWnisUy. artor Joinin, duty.

u) Suboisoion of .,Jocl.r.tion^ln

to that effect) in the prescribed form.

1») Dischatg. certificate in the prescribed for. of
previoue aisploywent, xf any.

EarUer the applicant fil.d O.A. No.166/87 which was

disposed of on 5.7.1991 by the following order S-

"In tha result, we find that the application has
merit and quash and set aside impugned orders ,
Sated 2^12.1986 and 19.8,1986. The applicant b« taken
back in the post from which he was tarrainated.respondents will be at liberty to issue fresh orders
of termination giving a notice to the applicant of the
ground for such an order.

There shall be no orders as to cost,"

2. The applicant has claimed the relief of amending the

impugned orders so as to allow him to be in continuous

service as L.O.C. eeer since 7.1,1980 to 6.4.1986 and

Steno Grade 'O* aver since 7.4.1986 and not to give effect

to the termination of applicant's sarvices as L.O.C./Steno

Grade *0* as contemplated in Annexuras 1 and 2, This

application was filed on 14.7.1992.

3, Ue have heard the learned counsel for the applicant

at the admission stage. The present application is hit by

Section 20 of the Administrative Tribunals Act, 1985
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as th« Invocation of the jurisdiction of tha Administratiws

Tribunal is barred unless departmental remedies are exhausted.

Tha contention of the learned counsel that in view of the

judgement dt. 5.7.1991 in O.A, Mo.166/87, he is not

required to sxhauat the departmental remedies, is not

acceptable. If the case of the applicant is covered by

that judgement, he ie frea to enforce the same .

The Full Bench decision, CAT HYder%bad^ Parmeshuar Rao case

^clearly bars the maintainability of such an application.

There is no urgancy. The application is dismissed at the

admission stage itsilf.

(O.P. SHARMA)
l*!Ef*ia£R (3)

CLi c— ^
(P.C. 3AINI 1 '

M£l*ia£R(A)
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